
Qrigioai '&lplicatioo No, 1O..l. .Qf 1992

.Allahabad this the 19th day of July,

l-bo'ble Mr•.~.K,l. l'4aqvi, Member ~J)
Hoo' bi e Mr,"" Biswas, Member L;;)

~antosh Kwar ~1ngh, ..;Jonof ..:-;hr i haD Naresh ~ingh,
aged about 35 year s, resident Of ham J aoki Bhawan,
Ualpath Bhugu Ashram, Ballia, presently posted as
Clerk in the Punjab Rational Bank, Maho .:.ingh
Br an ch, ~ur ai, uistrict Varanasi.

J\QQlicant

By Advocate ilhri u.e. ~axena

VtU'sus

1. Unioo of lndia through the .:iecretary, N&inistry
of Per somel. Government of lndia, Newuelhi.

2. Ihe ..aecretary, Karlllchari Chayao AYog\ .ataff
")ele ction Commissio nJ, Blo ck No.12, C. G.LI.
Complex, l.odhi hOad, New Ue!hi-110003.

3. hegional Director, Karmchari Chayan -AYog,Central
Regional vffice, 8-Beli Road, JUlahabad-211002.

4. Ueputy Uirector, Karmchari <.;hayanAyog,Cebtral
hegional Uffice, 8, Beli hoad, fJ.lahabad-211002 •

.t\~sw nde at s

ijy ,Advocate,-iilbf."i PI ashant Mathur

By }i)n' ble Mr.~oK.I. Naqvi, MEWDbe1'\J)

~hri .;)antosh Kunar ~ingb-applicantjon

being relieved from Indian Air for ce, joined Punj ab

National Bank after obtaining the benefi~ of age

r el axation as avail abl e to the ex- sex-vi ce man.,~fterV py.2/-
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having obtained and enj oyed this age relaxation

the applicant wishe$ to get the same age relaxation

to appear in ~taff ~el ection Commission examination,

which has been declined by the respondents, therefore,

he has come up before the Tribunal.

The respondents have contested the case

and fil ed the 00 unter-r epl Y»

Heard, the learned' counser for the rival

contesting parties and perused the reoord.

4. AAnexure l,;.~.-1is' very clear on the

point that once an ex-service man has joinea the

government job on civil side after availing of the

benefits given to him as an ex-service man for his
lIllian

r e-elllploymen"t, his ex-service.Lstatus for "the purposs

of s:e-employment in t he govet: nment, ceases.

~hri D.C. ~axena, learned counsel for the applicant

has unsuccessfully tried to meet the position with

the mention that banking service is not the civil

service and, therefore, the age relaxation allowed

to the applicant in the banking service, cannot be

taken as age rel axation in a job on civil side.

Ihis position has been clarified by the (.;i.rcular

dated uctober, 1989, copy 0 f which has been ann-

exed as annexure C.A.-2 to the counteI:"aff~davit.

ACcording to which a job in nationalised baRk is

to be considered as employment on the civil side •

•••••• ••~ .3/-
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5. For the above. we find the O.A- i5

devoid of merit, hence dismissed. 1'40 order as

to OJ s't s ,

5~
Member (N Member {J)


